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rShri Dinesh Singh) 
shall be able to find out. Of course, our 
missions in the US and also in South 
Vietnam would make an attempt to find out 
the facts as far they caD. 

SHRI JYOTIRMOY BASU: What 
about takinp up this matter for discussion 
either under rule 184 or as an adjournment 
motion 1 

Mr. CHAIRMAN: That il for the 
Speaker to decide. 

SHRI VASUDEVAN NAIR (Peermade): 
It is not as if som soldiers were killed in an 
encounter. The fact is that an entire Yillage 
was wiped out. I should like to know whether 
Goyernment haye any information from their 
own agencies in the countries concerned, 
whether in North Vietnam or South Vietnam 
where they haye their own representatives, 81 
they cannot go by the account giyen by the 
Sou~h Vietnam Goyernment. Also would 
they like to raise this matter in the Human 
Rights CommiSlion themselyes or would like 
lupport some other country if it is railed by 
that country on that forum? 

SHRI DlNESH SINGH: What action 
we ought to take will really arise after 
we Ita ve more information on this subject. I 
ha>e shared with the House the information 
ayailable with me When we get more infor-
mation. it will be for us to consider what 
.tepa we should take. 

SHRI VASUDEVAN NAIR: What is 
the information from Goyernment's milsionl 
in the counries concerned ? 

SHRI DINESH SINGH: At this ltaae, 
our Information is not more then what has 
appeared in newlpapers. 
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PAPERS LAID ON THE TABLE 

Paper. under Post-llraduate IDilltate of 
Medl~al Ed.~atlon a.d R_eII, CIuuId.I-

aarh Act aDd Preyealloa of Food 
Adulteration Act 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING; AND WORKS, HOUSING 
AND URBAN DEVELOPMENT lOR. S. 

CHANDRASEKHAR) : On behalf of Shri 
K. K. Shah: 

I bea to lay on the Table-
(I ) A copy of the Certified AccoUDt. of 

the Post Graduate Institute of 
Medical Education and Research 
ChaDdigarh, for the year 1967-68 
tosether with the Audit Report 
thereon, under sub· section (4) of 
section 18 of the Post-Graduate 
Institute of Medical Education aud 
Research, Chandigarh Act, 1966. 
f Placed In Library S.e No. LT 
205~169) 

(2) A copy of the Prevention of Food 
Adultetation I Second Amendment) 
Rules. 1969. published in Notifica-
tion No. G. S. R. 2068 (English 
Version) and G. S. R. 2069 (Hindi 
Version) in Gazette of India dated 
30th August, 1969, under sub-section 
(21 of section 23 of the Prevention 
of rood Adulteration Act, 1954. 
[Placed in Library. See No. LT 
2059/69) 

Papers re : Accounts of Coal Board 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND METALS 
(SHRI JAGANAIH RAO): 

I beg to lay on the Table--
(1) A copy of the Audit Report on the 

Accounts of the Coal Board for 
the year 1907·68, under sub-section 
(2) of the section 12 of the Coal 
Mines (Conservation and Safety) 
Act, 1952. 

(2) A copy of the Annual Report 
(Hindi and English versions) of tbe 
Coal Board, Calculla for the year 
1968-69. [Placed In Ubrary See 
No. LT 2060/69] 

NotlleatioDI aader Ineome-ta1l: Act, Ceatral 
F.ul ... and Salt Act, Central Ezelle 

Rules .ad Casto •• Act 
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI P. C. 
SETHI) : 

I beg to lay on the Table--
(I) A copy of the IIICOIIIII-las (FIfth 
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Amendment) Rules, 1969, pub' 
Iished in Notification No. S. O. 
4427 in Gazelle of India dated the 
29th October, 1969, under, section 
296 of the Income-tax Act, 1961. 
[Placed In Llb,a,y S,. No. LT 
20 1/69] 

12) A copy of the Central Excise (Thir-
teenth Amendment) Rules, 1969, 
published in Notification No. 
G. S R. 2511 in Gazette of India 
dated the 1st November. 1969. under 
section 38 of the Central "xcise. 
and Salt Act. 1944. [Placed in 
Libra,y See No. L T 20.,2/69] 

(3) A copy each of the following Noti-
fications issued under the Central 
Excise Rules. 1944:-
(i) G. S. R. 2033. 2034 and 2035 

published in G.zelle India 
dated the J3rd August. 1969 
I English Version) and G. S. R· 
2:09,2210 and 2211 published 
in Gazelle of India dated the 
13th September. 19/1Y (Hindi 
Version). together with an 
cKplanatoy memorandum. 
[Placed in l.ibra,y See No. L T 
2063/691 

(ii) G. S. R. 22~0 published in 
Ga7£Ue of India daled lhe 
2'l th September, 1969 totlCther 
with an explanatory memoran-
dum. [Placed in Library See 
No. L T .2063j69] 

(4) A copy each of the followinll Noti-
fications under section 159 of the 
Customs Act. 1962;-

(i) G. S. R. 2055 published in 
Gazelle of India dated the 25th 
August, 196~ toaether with an 
explanatory memorandum. 

(ii) G. S. R. 2362 publilhed in 
Gazette of India dated the 
30th September, 1969 to(lC1 her 
with an explanatory memoran 
dum 

(iii) G. S. R. 2468 published in 
Gazette of India dated the 25th 
October, 1969 IOJelhcr with an 
explanalory memorandum. 

(iVI G. S. R. 2 '69 published in 
Gazette of lDdia daled the 27tb 
()(:tobcr, l!16l1. 

(v) G. S. R. 2470 published in 
Gazette of India dated the 27th 
October, 1969 toaether with an 
explanatory memorandum. 

(vi) G, S. R. 2555 published in 
Gazelle of Indi .. dated the 3111 
October, 1969 together with an 
explanatory memorandum. 

(vii) The Passengers INon-Tourist) 
Baggage (Second Amendment) 
Rules, 1969. (lfindi Version) 
published in Notification No. 
G. S. R 2582 in Gazette or 
India dated the 8th November, 
1969 to!lether with an explana-
tory memorandum. 

(viii) S. O. 4515 (English Version) 
and S. O. ·1517 (Hindi Ver· 
sion) published in Gazette of 
India dated th,' Rth November 
1969 toaether ,dth an explana· 
tory memorandum [Placed In 
L/I·ra,y Su No. LT.2064/69j 

(5) A copy of Notification No. G. S. R. 
238: (Hindi Version) and G. S. R. 
2385 (English Version) published in 
Gazette of India dated the ll1h 
October. 1969 cont" ininl corri&en-
dum to Notification No G. S R. 
1~44 (Hindi Version) 1543 IEnlliah 
Version) daled the 2Hlh June, 1969. 
under section 159 (If the Customs 
Act. 1962 and .celion 38 or the 
Ccntral Exciscs and Salt Act, 1944. 
(Placed In Libra,y See No. LT· 
2065/69) 
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MOTION REGARDING EIGHTH 
REPORT OF COMMllTEP. OF 

PRIVILEGES 
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